373 The Coir Indusiry

The question is:

“That the Bill further to amend the
Coir Industry Acl, 1953, be taken into
consideration,”

The motion was adopled.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY) : We shall now take
up clause-by-clause consideration of the
Bill.

Clause 2 was added to the Bill

Clause 1, the Enacting Formula and the
Title were added 1o the Bill.

SHRI M. ARUNACHALAM : Sir, I beg
to move :

“That the Bill be passed.”

- The question was put and the motion was

adopled.
THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY) : The Honse is

adjotirned for lunch for one hour.

The House then adjourned for
lunch at forty-sit' mitiutes past
one of the clock.

The House reassembled afier lunch at
fifty one minutes past two of the ciock.
[THE-VICE-CHAIRMAN (SYED SIBTEY
RAZI) in the Chair.]

I SPATUTORY RESOLUTION: SEEKING
DISAPPROVAL OF THE STATE BANK
OF INDIA (AMENDMENT) ORDI-
NANCE, 1993 PROMULGATED BY
THE PRESIDENT ON 15TH OCTOBER,
1993
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SHRI ASHIS SEN (West Bengal) : Sir;
" in thc banking sky of our country a ncw
move is being taken by the Government,
_ths move gradually to bypass what was
“dope for building public sector banking
institutions, and ‘bypass them on to private
sector. My time is too short, I have only
four minutes. In such a short time 1 will
" not be in a position to do justice. One or
two minutes more 1 will seek from you.

THE VICE-CHAIRMAN (SYED SIB-
" 'TEY RAZI) : Okay. )
'SHRI ASHIS SEN : In a graphic manner
I am telling you that the move is stated to
" be based on the Narasimham Committte
recommendations and you ‘know the
Narasimham Committe has not done some-
thing - which has grown from the soil of
this country. The recommendations Wwere
yirtually the . prescription made. by the
World Bank and the IMF. All the world
Knows—the world of this House and the
" country here. Who prescribed this? They
prescribed  this. Not according -to- -our
requirements, but according to the require-
~ ment which was thought of by the world
- -Bank and IMF: Capital edequancy is &
- bew concept. that has been brought into our
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couptry. Our banking systém has been
in existance for more than hundred years or
a hundred and fifty years. There was no
urgent need for this being brought in, They

" had been doing well on the basis of the stan-

dards and norms fixed jby them without

“those set by the Bank for International Set-
- Uement.

Tiday, -they - are called wup
on to keep a capital of 8 per cent of risk wei-
ghted assets. Eight per cent of capital has got
to be kept by banks which have overieas
branches, Now the Stat¢ Bank of India is
one of the banks which got overseas bramn-
ches. Thete is no doubt about that. Is it
obligatory just because the Narasimham
Committee in the light of the prescriptions
{rom ab.uad—tney have prescribed somne-
thing that they have to be implemented
here right now, whether the circumstances
warrant it or not I think that a dilution of
our nationaiised banks which are owned by
the Government should be done. It should
not be done in the manner in which they
want it. It can be spread over a period. The
8% adequacy norms way have some rele-
vince to our international financial trans-
actions. That we can understand. But what
1s the harm in spreading it over a period,
keeping the mationalisation character intact,
instead of paving the way for privatisation?
The Bank is having a capital of Rs. 200
crores, In the Bank’s balance-sheet the
management has said that they had almost

" complied with the requirement of the capi-

tal adequacy norms. A little more is re-
guired, But it has already pgot a reserve
fund and a surplus/which aggregate Rs. 1,
459 crores. How much do we reguire to
comply with the norms? It is something
arcund Rs. 2,000 crores or so. It has got
land and buildings—massive structures—
in the metropolitan citfes and big towns.
Some of them cinstitute a book value of
Re. 1. T know the massive structures jn
Bombay, Madras and Calcutta are costing
hundreds of crores of rupees. But their
book value is Re. 1 each. According to the
book value, the value of all these land and
bulidings is Rs. 261 cfores. But this ap-
preceated current value would be thousands
of crores of rupees. It can very well be
around Rs. 26,000 crm‘es or so. But this
has not been taken into consideration while
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revaluing the price of shares, This means
that the asset value of a 10. rupee share,
which is a sub-divided, portion of 100 rupee
share, will be to the extent of Rs. 1,300
How much is the capital adeqgacy require-
ment? As T said earlier, it is Rs. 2,000
crores to Rs. 2,500 crores and it can be
made available from within the institution
itself by revaluing the fixed assets instead
of going to the market. Hundred riupees
share has been fragmented into Rs. 10
share with a premium of Rs. 90. This is
very much under-pricing depriving the State
Bank of India the Money which it would
have got from the market had there been
proper pricing. Pricing was not ap impor-
tant issue at all as long as it was not meant
for public issue, and was a rights issue of
the shares, It is important now becanse the
market price is very high. For a share of
Rs. 10 the price should have been at least
Rs. 3000; instead Rs. 10 shares are being
sold at Rs. 100, Rs. 90 being the premium.
It could very well be done at Rs. 10 with a
premium of Rs. 290. They are going to
public for Rs. 124 crores worth of shares.
Had this assessment been made, had they
gone to the market with a proper valuation

of the fragmented Rs, 10 shares, the Bank

would have netted Rs, 3,596 crores. This
is a nationalised bank. The premium of
Rs. 90 brings about Rs. 1,116 crores. Has
it been properly donc? It has not been
properly done and because of that the
State, the owner of the Banks. Is losing to
the extent of Rs. 2,480 crores. In whose
interest ? Whose purpose will be served ?
That is the main question before us. The
profit will go to a limited number of private
shareholders at the cost of the State Bank
of Indin. It is proposed by this Bill to make
it strong and fulfil not the requirements of
our country but the requirements of the
foreign mandate which they have got. Con-
sidering all these factors, public issue price
of a share, if at all it is required to be done,
should have been in the range of Rs. 1,000
to Rs. 1,300. Without resorting to a public
issue, a rights issue could be made to raise
capital. It would have fetched Rs. 12,000
crores to the coffers of State Bank of India
had it been properly priced. But the re-
quirement of capital adequacy today is
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around Rs. 2,000 crores or so. The propo-
sed public issue is likely to bencfit only -
a limited number . of shareholders. because
all the applicants are not going to get it.
Only a selected number of people will get,
It will reduce the RBI holding from the
present 98.23 per cent to 68.93 per cent.
This is nothing short of an initial stage in
the direction of privatisation of this bank.
In this process a ground is being prepared
for privatisation of other banks. I hope all
the Members would oppose it. T do stand
here to oppose the proposition of this type
of backdoor privatisation. At present, no
private shareholder can eXercise voting
right in excess of one per cent of the issued
capital, But it is raised to 10 per cent by
this Bill. The Government and the Finance
Minisster always say “we are going to
retain our control]” but more and more re-
laxation is being given to the private share-
holders to control the policies of banks.
Will the Minister say, “We are not going
to privatise it" ? The Statement of Objects
and Reasons says, “To enable the bank to
aftract a large number of smaller indivi-
dual investors.” It says about individual
investors, not about investors of this
country only. It is not mentioned anywhere
that these small investors will not include
foreign investors. Tt it prevented by the
Bill ? Will the Minister indicate that there
will he no foreign participation in these
shares? I can understand that there is some
reason behind it.

Taking the overall position, 1 stand over
by step privatisation of the nationalised
banks in our country. So much money is
being given away to the public at the cost of
the State Bank, at the cost of the national
cxchequer. T cannot support this Bill. T
fully oppose this Bill.

Jradrean (<t Wgor  aem)
qBTE 7T
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AT @R 99 -3t F gaias 19 FIdt
oo o @ B AT A 7 Frohwow
™ FH FW F T30 929 7€ 577 § |
fitof 8% G A g & W W
g §F qed 3F §, gl g 4%
§ a7 8§90 JT IR I F 1 T@F
Wt 9 &7 @ § 1 e qgT eed
F1 5@ F ] q@0 (N F I, DHfew
ULE R IA, TP v @rE ) qum

¥ 7t andd o qoR oY GaT w @

21 e &% 51 o fa7 9w B A
gl ¥ SEFCTE Tt A T 4T o e
g1 apadf e g, & A s W
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T 8, TE 4% A A7 a5 avh ©
T Wl Ty &, S e e
TEFT AT AEA Y, WY qvg = 2

THHr T A gEE. - FEAT THEY

7 #m oy fakufr oo ofelt ®r @R
gt ToA F A ar Ay 2w A frefr

qefiafer ¥, STt SwET WA ¥.-faw

ag wry frar s W@ ?

qEEm, -l el W @k
T o 3fear ¥ T ffare e § Ry
fr s 3% ofses 9 WG AT &, T
T R T g W I T WAy
FT faur g 7 oe g o vy fradr 9
few & iR ag TR B YT T
¥ fifew T aF o Ty we MR
gy fFelt ol @, sed m
F off R B TE O T FoH Tfgy !
wdter wal T amafe g AR A
fF @z oF M FAEr waifEd 6
g1 AT gra § [ o, FT geed
F gl ¥ o oot s iR ad @A
Tfge | gw @F 9K 0w s E A}
e o Ty f - TR
TR faezn w1 frel vt
F gual §-3 1, St F o3 A AT
gt & o qEd we gEeRv ATy agh
2, I TR ¥ TR wet oY S o RO
§ ot 5 3% W 2@ g4 o famE
F argifre fare 3 a@ B e
TR 3 A iy g & Rt B aifte
A AT Fa A €F & T I 50
Fredt dm ol W & A § g
A afgF g F f%ﬁ’:‘q‘mﬁr
I favee Tq0 & AT M NE-
ferg & qor fadaw o iy el 0
SHRI S. VIDUTHALAI VIRUMBI

(Tamil Nado) : Mr. Vice-Chairman, S,
I'rise’ to oppose ths Stite" Bafik of ‘Tadia
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(Amendment) Bill, 1993. This Bill has
been brought here to see to the reduction
in the face value of the bank shares from

[14 DEC 1993]

Rs. 100 to Rs. 10, for the removal of the |

ceiling limit of 200 shares in individual
helding, for relaxation oi retrictions on

voting rights from one per cent to 10 per °

cent and to give up the practice of main-
taining the branch regisier. These are the
four important reasons. 'What are the rea-
sons given by the Government in the
Statement of Objects and Reasons in ihe
Bill ? They wanted to resort to the Nara-

simham Committee Report. They say they

wantéd to maintain the capital adequacy
norm. The capital adequacy norm is suit-
able in the case of western bauks. As far
as Indian banks are concerned, the system
of functioning is totally different from that
of the Western banks. Therefore, we will
have: to thoroughly go through the Nara-
simham Committee Report. The Nara-
simham Comittee Report is based on the
standatds laid down by the Bank of Inter-
national Settlements. Based on that report
they say that eight per cent of the non-
securéd loans should from the capital of
any bamk, that is, capital adequacy norm.
TFhis is not suitable because in India the
system is totally different. It is totally
service-oriented. It is backed by a quaran-
tee from the Government. If you go
through the ratio of capital as well as the
ternover, you will find that public opinion
is not against the way these banks function.
If you take the example of the Bank of
Baroda, you will find that the actual capital
is Rs. 359 crores while the business, the
deposits are to the extent of Rs 28,763
crores, I think only one example is enough.
From this, we can find out that with a
mere capital of Rs. 359 crores, they are
able to do business to the extent of
Rs. 28,763 crores. They are able 1o amass
deposits to such an extent. It is because
the people have confidence with the banks.
Now, what is the necessity for bringing in
this particular amendment ? 1 feel this is
uothing but to privatise the banking indus-
try. This is one among the structural re-
forms that are taking place in the country
in the name of blobalisation. Therefare, 1

opposc the Bill jp principle and I also !
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oppose the practival aspects of the Bill. I
oppose the Bill in principle because the
Government says in the Bill that 51 per
cent of the shares wil be held by the
Government of India. But tbe Reserve
Bank holdings will be reduced. What I
fecl is that subscquently, in a year pr twp,
the bank's administration will be autpma-
tically handed over to the multinatiopals.
Regaiding the value of the shares, the
Movement in the share prices of the bank
on the Bombay Stock Exchange is stated
in the share application from itself. The
present share value has been fixed at
Rs. 100 per share. But I can give you ome
example. In October, 1993, the actual high
price was Rs. 4500 and the low price was
Rs, 3250. The acrual share premium could
be fixed at Rs. 315 which means a share
worth Rs, 10 can be sold at Rs. 325. But
instead of Rs, 325, you have yourself fixed
the share value at Rs. 100. There is some-
thing fishy in the decision of the Govemn-
meni. Therefore, 1 feel that the whale
thing has been manoeuvred in such a way
4s (o privatise the baoking industry in
fure and to satisfy the IMF and the
World Bank. It is only to satisfy the IMF
and to satisfy the World Bank that they
are doing this. For example, they have al-
ready agreed to reduce the fiscal deposit
as well as the conventional Budget deficit.
They are unable to pay the money to the
Banks but at the same time Bapks have
the keep the capital adequacy norm. I can
say that they arc adopfing the disinyest-
ment policy in the banking sector also and
it is being handed over to the private
peopie. Before nationalisation of the banks,
the people who had their own industries
became the directors . . .

THE VICE-CHAIRMAN = (SHRI MD.
SALIM) : Please conclude.

SHRI 5. VIDUTHALAI VIRUYMBI :
They would favour their own wdustries
because they ware the directors there; New,
I fear that the same. thing might. happen.
In another two or three years, At is- going
to go to the private people.- For. example,
I_s?laﬂ tell you pne thing, Fhe'Wbanks are
Biving some facilities to the small scsle
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industries. But is actually happening 7 The
big industries, in the name of small scalc
industries, are also availing of these facili-
ties. Once the multinationals enter this
fieid, they will suck the blood of the people.
The deposits of the public will be utilised
by these people for their own benefits. To
save and help the multinationals, the
‘Government has decided to punish the
peopie of our country. Therefore, I strongly
condemn this action of the Government
and oppose this Bill with all rights at my
command.

SHRI G. SWAMINATHAN (Tamil
Nadu) : Mr. Vice-Chairmai, Sir, I stand
before you to support the Bill. There was
an argument that by this Bill, the Govern-
ment is trying to hand over the State
Bank of India to private hands. 1f they have
read the Bill properly, they would note
that after the amendment, the RRBI will
have, as per the information that I have
got, 68.93 per cent of the share. The share
of the public and the empioyees of the
banks is 20.33%, financial institutions
5.73%, Indian mutual funds 5.37%. Still,
The Reserve Bank of India will have a
major chunk of share in its hands and the
Government has very clearly stated in the
objectives that they will not have less than
51% share. Then, I am not able to under-
stand the argument of my colleagues that
banks are being handed over to private
capital, Another thing I may like to men-
tion here is that adequate capital to busi-
ness ratio has become necessary for banks
in India. Canara Bank has got 3.05% capi-
tal-business ratio percentage. Some of the
banks are operating even with 0.55%.
Syndicate Bank is operating with 1.01%.
They are operating with these percentages
because guarantees are given by the
Government. Because of this, they have a
feeling that they need not maintain any
ratio for their business to capital. If there
are any losses, if there are any problems,
Government will always come forward to
support the banks. I also wish to mention
that 1 welcome the capital adeguacy ratio
of B% which has been mentioned in the
Bill,
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Regarding reduction in the face value
of shares. I am not able to understand
how the reduction in the face value of
shares is going to be justified because seri-
ous doubts have been raised both in Lok
Sabha and here on what the exact value
of the share is, wheher we are making
any wrong decisions and various other
conjectures are arrived at, T want to bring
this to the notice of the Government,

Sir, I don’t want to go further except to
say that the banks were nationalised
25 years ago and the reason for matio-
nalisations was that suddenly many banks
had collapsed. I may like to bring to the
notice of the Government that two banks
had collapsed at that time. Naturally, we
wanted to nationalise them for social rea-
sons, Nowadays, profit has become very im-
portant. Somebody has questioned about
the profit motive of the banks. Whether
it i9 a Western couniry or some other
country, profit motive is there everywhere.
Even though we were bringing various
other objectives into the banking sector
during the last 25 years, there is no work
culture in the banks. There is corruption
in banks from top to bottom. Banks have
become arrogant and inefificient. So, I per-
sonally feel that it is high time that we
removed the inadequacies of the nationalis-
cd banks. At the same time, we have to
see that private banks don't repeat their
performance before nationalisation. The
reason for nationalising the banking sector
has to be gone into and see that these
inadequacies arg removed. I once again
welcome the Bill and support the Bill whole-
heartedly.

Thank you.

SHRI ASHIS SEN : Sir, profit making
was considered important by the State
Bank of India. On the Rs. 200 crore capi-
tal, it has made Rs. 627 crores profit dur-
ing 1992-93. Out of that, Rs. 415 crores
have been tucked away in the name of
provisions for age-old bad debts,
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Al Iqd fF 27 9% I §, 3@ F
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aig A g § Fe SeemaTr O ardEan
g A ¥ fFg g T M@ EORr
fog A9gT ¥ woT woE §, |1 AT 1@
Ry g 7 AT gE FEAT E A AR
T 3 g & I A T ¥ fag
TR FUY 01| A W4T 2@ § ) @ I
FI 9 FOF FC AT | FT AR
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fredee F7 fifwg | A O oA @
& adft-adr wefadl 3 qEEETG @
A EEA W@ OE | TR AT UF A
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e 7 gy § oo A anfas Aifa
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TH I AGR § AT AR TEIA R
T8 farr g 7 fode # g @t wifAad @
WRE I FT wore? §, Afew gwd i v
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SHRI V. NARAYANASAMY : (Pomdi-
cherry) : Mr. Viee-Chairman, Sir, thank

you for giving me this opportunity to speak
on the State Bank of India (Amendment)
Bill. 1993, Sir, there are three basic amend-
ments proposed by the hon. Minister. One
is about getting money from this public for
strengthening the financial base of the bank.
The second one is to keep the banks in a
financially sound position by increasing the
total capital equivalent to 9 per cent of
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Bank of Iridia are bsime followed: wnifdomby
whether a person is rich or poor. Whén s
big industrialist goes to the bank, or, when
a4 big enporter goed to the baak,. for gettisg
some loan, it is being provided immediataly
without going into the varions formalities

. which are required to be completed. The
* securities scam is the putcemée of this.

their risk weighted assets by 31st March, !
' husiness. as well as in relation to the people

1996. Since the State Bank of India is
having overseas operations, it has to mobi-
lise substantial additional resources also
from the market. And this is the policy
change that ha: been brought by
Government in this Bill. Sir, since there is
now the new economic policy and also the
new export-import policy that have been
brought by the Government, it is absolutely
uecessary for the Government to bring fr+-
ward various amendments to various legis-
lations relating to the financial institutions,
to be in consonance with that policy.

Sir, the Parliament does not have the
right to discuss the functioning of the pub-
lic sector banks, When Smt, Indira Gandhi
was the Prime Minister of this country,
she wanted to throw the banks open for the
poorer sections of the society so that they
can go to the banks and get the financial
assistance for  starting business and
having scHf-sufficiency on their own
This is being diluted slowly. It is being

stowly diluted because of the style in which

the banks are functioning today.

As far as the State Bank of India is con-
cerned, it is functioning under the influence
of some vested interests. We know what
was the purppse behind the nationalisation
of banks. It was intended to help the com-
mon man. It was intended to help  the
poorer sections of the society. With that
in view, the Government introduced various
social welfare measures. Bdt what g the
situation today? When a poor person goes
to the bank for getting some loan facility,
he is not able to get it. This is the casc
cepecially with the State Bank of India; The
rormy thal-dwe biien: Kicd” by the - Stetc

the .

Sir. the norms that were fined earlier by
the State Bank of India in repard to Wnd-
ing in favour of industries, in- faveur of

from tHe poorer sections of the socisty,
have to be reviewed. T say:this' because an
elaborate procedure is being followsd now.
At the same time, it is diluted in: some
cases. Therefore, this shoold be gone'fmto.

Some time back, a report was yohmatted

 to Parsliament by the Commiltee ah Public

Undernkings whetém a - recommesdatien
was made thi#t banks shomdd come wnder

* the sermtiny of the cormitteesysem. They

said that tHe serutiny - shouwld eover the
Reserve Bank of India: alse.: Foday; . the
position is that what is happening in the
barks is not knewa to- Padliament. gnd,
therefare, to the gemeral. public.. That . is
why the Committee recommended: that .the
public sector banks should .cnome. pader. its
purview. It is a. finanoisl. committes- whigh
looks intp. the. perfommance of publc. mctor
units. Even . thpugh this- rpsemmeRdntion
had besa mede; so fur, . the. {l@mornmant
has not taken ‘any decision in this. regand.

SHRI MENTAY - PADMANW
(Andhra Pradesh) : Age you. su.ppu;tmg
the Bill or gppesing the-Bill 7

DR. 1 ANCHILL. . SIVAIL:
(Andhra Pra csh) Hoth,

SHRI. V. NARAYANABAWY. I.am
giving suggestions, Mr, Padmwnabham. . I
do got konow whether. you.. e fuﬂmu
my speech or mok

Sir,” this was a wvery- valesh] c: Teo o -
datlion ssade: by -the: Commriittes: en  Phbkc
Undortakings. 1 libpe: ths hwn- Moomdr

¢ iwould: appond . posifively (o thim:. ft Secway
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much pocessary becauss therg is total cor-
fuplion; mismanagomen; pnd meladminist-
mtion in - the functioning of the banks,
particularly, in the casc of State Bank of
India, in regard to the lending procedurc
and' other things, The norms vary from
individuval to individual. Therefore, the
banks should come under the xcrutiny of
the Committee on Public Undertakings,

What is happening today 7 There is a
peculiar situation. I myself have seen it
As you know, deposits arc being mobilised
by the banksi, particularly, the State Bank
of India, Deposits are being mobilised in
their various branches. To help in more
mobilisation of funds, the banks give some
commission to the people who are promo-
ters of mobilisation of deposits. I do not
have sny quarrel so far as the mobilisation
of funds is concermed by way of depoaits.
But ‘the deposits should be used for the
purpose of investment so that onc could
get a proper return, This requires &
through study as far as the Stats Bonk of
Idia iy concerped.

We have a young and dynamic Minister
here, He takes a keen interest in the work-
ing of the Banks in the performance of
the banks. The public sector benks, parti-
‘culdily, the State ‘Bank of Indin, which is
in the hands of B few individuals, should
be freed from these shackles. I hope the
‘hon.  Ministet would apply his mind, He
should givé an assurence that the perfor-
mance of the State Bank of India would
deﬂ'mle!y be reviewed by him. Sir, a lot of
‘néw private banks are coming up. I
understand that Reserve Bank has given
pern;,l jon to ome private banks to issuc
drafs 'fike Stafe Bp,nl of India and that
draft has been accepted by various Indian
nationalised banks. They say that it can be
Iaupted by nbout onc hundred banks. In
! y&ltelﬂndthattharearet\vumch
lending institutions whch have startad
functioning and issuing drafts; I would like
to know who gave them the permission to
-issue- drafts without having the authorised
‘capital, secnred money; withbut getting any
"Heance, how these lending'institutions have

siurtel] funcloning. They ‘aiv viclatig all |
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the rules. The hon. Ministsr may order a
probe into this and sece under what rules
all these privatc lending institutions are per-
mitted to issue drafts on the lines issued by
the nationalised banks,

As far as lending is concerned, 1 have no
quarrel with thc banks to run on profit.
Profit should be the motive, I agree, but the
State bank has to do a competative business
as compared to the other scheduled banks.
For the purpose of lending money to indus-
trialists and business community, State Bank
takes longer time than other schedule
Banks even if same documents and records
are produced io them. State Bank takes
more time and in that process corruption,

‘mismanagement and all other things take

place. That aspect has to be gone into by
the Hon. Minister bgcause the Jankiraman
Committce has dealt with the securitics
scam elaborately and the JPC is gonig to
submit its rcport.

About the role of the foreign banks, the
forcign banks which are operating in India,
are plundering the Government money and
also the public money. Although they are
competing with other nationalised banks of
this country, they are violating the norms,
rules and regulations which are prevailing
in this country, Thesc banks are carning
huge profits. They are taking away the
money from this country o their respec-
tive countries. There are a lot of complaints
about the. violation .of rules by foreign
banks I want the Minister 10 cancel their
licence. (Infsrruptions). The namp of the
City Bank has been brought to the notice
of the Government. (Inferruptions). You
are not a member of the JPC. Thercfore,
you do not know.

SHRI G. SWAMINATHAN : My party-

man is there and he has begn well known
now.

SHRI V. NARAYANASAMY : He is

- well known but he has not informed you

properly.

SHRI MOTURU HANUMANTHA
RAO (Andhra Pradesh) : Why not resom-
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mend to the Minister to postpone passing
of this Bill till the JPC repert is out ?

SHRI V. NARAYANAS/ MY : No, no,
this Bill- has' nothing to do with that,

SHRI MENTAY PAD 'ANABHAM :
Then why are you speaxi: g about these
matters ?

SHRI V. NARAYANASAMY : I do not
want Mr. Padmanabham to respond. I am
making my point.

About the functioning of the foreign
banks (Mnterruptions). Mr. Minister, are
you hearing me ? If you are hearing Mrs.
Kamla Sinha, I will stop my speach ? 1 said
that you are a young and dynamic Minis-
ter. ...

SHRI G. SWAMINATHAN : On a poin:
of order. A Member cannot talk directly io
another Member. He can ouly talk io the

Chair directly. He has been a Vice-Chair- |

man. That is why suddenly, he is forgetting
whether he is talking as a Member or &
Vice-Chairman. As a Member ie ctarts
talking like a Vice-Chairman and as a
Vice Chairman he starts talking like a
Member. That is the difficulty ; that is the
confusion.

SHRI V. NARAYANASMY : Mr. Vice-
Chairman, I want the hon. Minister to give
a categorical reply in this House. A lot of ir-
regularities in the functioning of the foreign
banks have been noticed and they were
brought to the notice of the Minister by
documentary evidence. In spite of that,
action has not been taken against the foreign
banks. Not only that. They are competing
in this country and are taking away the
profits from this country. The public depo-
site and also the deposits that they are get-
ting from Govepnment ‘organizations as
compared to nationalized banks have to
be gone into. I want the Minister to reply
to all these points.

With these words, Sir, while supporting
the Bill; I want the hon. Minister to con-
sidse sl thelle points.
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DR. YELAMANCHILI SIVAYI (Anthra
Pradesh) : Sir, it has been stated thdt the

. Bill is in accordance with the Nurasiiham

Committee réport. The Narasimham Coii-
mitee report is yet to be discussed in both
the Houses, and the recommendations of
the Committee are getting implementéd one
by one. :

In the recent budget proposals, Dr. Man-
mohan Sitgh éar-marked about Rs, 5,700
crores to raise the equity capital of the
nationalized banks. I am afraid, that money
is not enough and in the coming budgets
toc the hon. Finance Minister will have to
earmark much more money.

The main problem is not whether to raise
the equity capital or mot. I think the miain
problem is that the banks are not serious
about the recovery of loans. In spite of the
mention in the Narasimham Committee
report regarding transparancy of the balan-
cesheets, nothing serious has been done by
the concerned banks regarding the recovery
of loans. It has been reported recently that
the Reserve Bank of India has sent out a
circular and asked the virious managements
of the nationalized banks to lay stréss on
the recovery of loans. But the ground
reality is such that the managerial staff at
the lower level are not serious to implement
the same. For example, as far as crop loans
or term loans ar¢ concerned, for the agricul-
tural sector, there is a pguideline from
ihe Reserve Bank of India dated 16th
March 1984. There the Reserve Bank says
that in the case of Small and marginal far-
mers, for term loans the interest compo-
nent should not exceed the principal. I
volunteered myself in my district and 1
appealed to all the banks that provided the
banks come forward with a policy state-
ment or an endorsement that whosoever
pays, by 31st of March 1994, interest equal
to the amount of the principal in the case
of sticky loans or crob loans, the banks
are prepared to close those acceits®and
return the security bonds like title deeds,
etc., I myself would ensure that at ledst 75
per cent of the crop loans in my district
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Wqul,d be paid back by the fﬂl:mlﬂg com-
mumty as far as the st;cky loa.ns are cun—
cemeﬂ El.]lt the mauagements are mot seri-
nus I ralsed the matter u.mgl:e.n tuncs in
the DLC and the proposal was forward:d
to the State level Bankers Committee, and
the Bzulkers Commnltee is yet to take a
decision,

I would like to know from the hon.
Minister, mfurmatmn abnut the sllcky loans
of the varluui banks Whelh:r it is, the
State Bank ur the Andhra Bank or sume
uther bank, you publlsh th:: ﬂgurcs whosu—
ever is a defaulter with more than Rs.
lakhs or Rs. 10 lakhs, you publish t.he
accounts that these are the people with
big loans from the banks, these are with
political connections, etc., these are from

. the Treasury Benches, efc., and so much
amount is due to the banks. Let it be
puBlished each and every year. Every year
umpteen gquestions are being asked on the
floor of both the Houses of Parliament
with regard to defaulters of income tax,
and during every session, about defaulting
cine stars, politicians, etc., they arc coming
forward with information. Likewise, I hope,
Dr. Manmaha.n Singh will make it a point
to see that details abou, the defaulters of.
large amounts of stmky loans are publlshad
from time to time. If it is done I am sure
that the amounts will be recovered, We.
are aware.that the erstwhile Imperial Bank
was nationalised and almost all the share-
holdings were with the State Bank of India
and only 1.7 per cent were held by the
then shareholders. For these 1.7 per cent
shareholdings, the number of Directors on
the Board was two. The hon. Minister has
mentioned that it is not going to be en-
hanced even for 10 per cent shareholdings
of the private sector and individuals, I am
very much afraid that it will be struck
down by the court of law, and it will be
increased in due course.

About fixing of rates of the shares, it
is. arbitrary, What norms the Government
has tgken into copsideration while fixing
the rates of these shares, I do not know.
The hon, Mipister; in. thc coprse of his
reply, may enlighten the: House: in: regard
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to the ngrms that he took in fixing the
rate of each and every share I.I'. proposes
to promnte

I feel, a5 in the past, instcad of: opening
the shares to the public, if it is a rights
issye, =tc elc., it will be a little bit useful
cases, lhe nﬂiclals whether they arg the
Chairmen or the Executive Directors or the
Directors on the Board, are not taking any
responsibility for the functioning of the
banks. The Government is represented
through its Joint Secretaries and others on
cach and every bank, hut they are not
serious in knowing about the functioning
of the banks. ’

THE VICE-CHAIRMAN (SHRI MD.
SALIM) : Please conclude.

DR. YELAMACHILI SIVAIJI: I am try-
ing to conclude, Sir.

In several places in and around Delhi
the State Bank branches are making losses,
and it is reported that closure of about
5,000 branches is in the offing. Some
Government agency has depied it. I do
not know. If not today, it appears to be in
the offing during the course of the neat
year or something like that. I would like
to know from the hon. Minister about the
provision he is going to make for capital
adequacy in his next budget. Instead of
repeating the same and instead of encourag-
ing inefficiency amoog the nationalised
banks, it is better to tone up the adminis-
tration and see that sticky loans are recover-
ed. For that purpose I would like to pro-
pose some compromise or alternative etc.
etc. May be, the Government may take a
special drive to do so so that capital ade-
quacy ecmerges.

Thank you.

PROF. SAURIN BHATTACHARYA
(West Bengal) : Mr. Vice-Chairman, Sir,
during- the: investigation hy the Joint
Parliamentary. Comugittes into- the sesmri-
ties scam, the Reserve: Bank- of ‘ India has
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come in & very poor light 'on the function-
ing of our banks in genera] incliding the
State Bank.

1 will not enter into the controversial
points which led really to the lack of col-
lective functioning of the Joint Parliamen-
tary Committee. The issue on which this
division has taken place, relates particularly
(0 the functioning of the banks where
fraud to an almost unlimited extent conti-
nued with impunity, without any control
being exercised either by the Reserve Bank
or the Boards of varions banks, thec State
Bank pot excluding. The State Bank of
India has come in for many sharp criti-
cisms. So far as the Governor of the
Reserve Bank is concerned, we know,
there has been a pgreat amdiety on the
part of the ruling party to exonerate Mr.
Venkitaramanan. who was Governor of
the Reserve Bark of India during the
period—if we do not call it a fraud—of
the ecomomic irregularities Which could
have been set right by the Reserve Bank
of India, So far as the Stats Bank of
India is concerned, a large amount of
money was withdrawn from the Bank
against fraudulent drafts or letters of cre-
dit. Whose responsibility was it to tackle
these things? The Finance Minister is
credited with a statement made in public
that he was not going to lose his sleep
over these petty matters. Our  Pinance
Minister dealt with many blg matters.
Thérefore, cumlng to a pnul' country like
India, he is not going to lose his slecp
over pety matters, but in this poor cuuntry
with such petty thlngs we are unuble to
leave these pcity matters.

The Amendment Bill that has been pro-
posed is supposed to increase the capital
base of various nationalised banks, in-
cluding the State Banks of India. Here the
provision is for the State Bank of India
which was formed by a separate charter
from - out of the Imperial Bank to the
Stat; Bank of India. That was its transfor-
mnhnn

. Regarding its manageineht varions comip-
lnints have besn raised. So far us thése
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aSpecfs arc concerned, this amendment is
gilent. The Government does not show any
intention to take steps for removing those
deficiencies. Banking is supposed to deal
with other people’s money. And when it
is others’ money, that can be dealt with
in any manner they like n épite of some
institutional guarantees provided in various
Acts, call by whatever name you like. The
question is whether these Bills will really
improve the accountability of the Banks.
The Estimafes Committee lately, on top
of the securities scam, pointed out that
large amoutts of fraudulent practices have
been detected in the functioning of banks,
which are in a way custodians of the
country’s money. If the fraudulent prac-
tices continne with impunity, the uttar
demolition of the country’s ecofibiny may
not be far off in spite of the reforms of
Dr. Manmohan Singh in order to make
the country rich with the money borrowed
from other countries. So, this Bill really
does not touch any point of the ailments
in the banking system. From that point of
view it is not in any way to be lauided.
On the other hand, it makes sufficient
loopholes in the name of capitl raising
to make room for privatisation of banks,
which, it is our apprehenslun is the main
object of this amendmient Bill. The Govern-
ment is o a sélling spree of every nation-
alised inatitution. The banks which are the
most powerful of tht  nabionalised
institutions, if those can be privatised, the
selling of the country to national private
cepitalists, international private capitalists,
international capitaliéts and monopoly. capi-
talists is not far off. That sinister implication
of he Bill has to be taken into account.
From that point of view this Bill hds to be
opposed tooth and nail. Thank you, Mr.
Vice-Chairmén,

SHRI ASHOK MITRA (West Bengal) :
Mr. Vice-Chairman, Sir, oily yesterday
our colledpoe, Shri N.E. Balram was ud
and surprised betause unlike Pandit Jawa-
harlal Netiro who {i%éd to wWalch all the
performaiices staged by Kerala Kala Man-
dalam, the leadlers BY tHa' préseit Govern-
ment do not bother Wt all to it Wat

. ‘great cefitre 8F arts. T aki Furpriiéd HE Was
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surprised, because it is the cardinal policy
of this Government to rub out the last
vestiges of the heritage of Jawaharlal
Nehru ; and the amendment Bill that has
been brought to gradually privatise the
State Bank of India is another instance of
that Thirty-eight years ago Jawaharlal
Nehru nationalised the Imperial Bank of
India. Now it is called the State Bank of
India. Perhaps, as a resnlt of the process
is today in a period of ten years we will
be back to a situation where the State
Bank of India will be redesignated as “the
Imperial Bank of India” or perhaps' ‘“the
Colonial Bank of India”.

But what still surprises me is the ratio-
nale of the Ordinance. What does the
Goverpment say about it 7 They say that
the Ordingnce Was necessitated by the fact
that the Committee on the Financial Sys-
tem hay made certain recommendations I
do mot want to say any harsh things about
the Cammittee. The Finance Minister is
present here. There are some friends of
mjoe as well as his on the Committeg, So
I leave it as it is. Even then it is not a
body above Parliament. Its recommenda-
tipns have not been given statutory effect
{9. Bgfore wg comsidered the matter, why
should the Government rush with an Ordi-
pance metely because there were certain
recomnghdations made by that Committes?
Therg wag absglutely no reagon for them
-9 do 0.

The second paspect is very interesting,
The Governmant still says that they will
shortly apmoumce a rights cum Public
issue. It is not yet announced, 40 days had
passed between the issue of the Ordinance
on November 25 and the printing of the
Statement of objects and Reasons. Obvi-
ously the Government has not bothered to
jake the step to annmounce the public cum
rights isspe. So there was no immediate
burry. Then, what was the reason behind
thiy Qpdinange 7 All T can do is speculate
that thers was a demi-god from Washington
who pyiled up the Govgrnment, “Yon are
npf dpipg epeugh with the privatisation of
the -banking system.”  The Government
. might bave mid, 'Yes, Siz, yos, Sir, wo
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are goipg to do something immediately.”
Hence this Ordinance, I do not know. The
Finance Minister might enlighten us on
this.

The matter does not quite end here. Let
me try to draw the attention of the House
to paragraph 4 (ui) of the Statement of
Objects and Reasons. They have mentioned
as our reason for issuing the Ordinance.

“raising of ceiling placed on voting
rights from 1 per cent to 10 per cent ;"

Now, let us try to read through the text
of the Amending Bill. Clause 3 says:

“For section 11 of ths principal Act,
the following section shall be substituted,
namely ;—

11, No shareholder, other than the
Reserve Bank, shall be gntitled to exer-
cise voting rights in respect of any shares
held by him in gacess of ten per cent
of the issyed capital ;"

Fine. But does the Government stop here ?
No. There is a further paragraph :

“Provided that such sharcholder shall
be entitled to exercise voting rights at
such higher percentage as the Central
Government may, after consultation with
the Reserve Bank, specify.”

What does the Government mean? Is the
Government trying to take Parliament for
a ride, Is it trying, deliberately, to make
a mijs- statement, to mislzad the house ? It
is an open-ended thmg

THE VICE-CHAIRMAN (SHRI MD.
SALIM) : You have to conclude now.

SHRI ASHOK MITRA : You can permit
them to hold VUtmg rights to any extent.
It could be 20 per cent; it could be 25
per cent ; it could be 50 per cent ; it could
be HO per cent. Now, thcrcfurr:, what is
stated in the body of the Bill is not some-
thing which is stated in the Objects and
Reasans, which is & wery serious matter.
1.am sorgy.
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THE VICE-CHAIRMAN (SHRI MD.
SALIM): Please conclude now.
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SHR1 ASHOK MITRA : The bill s :

stated to be necessary because of the capi-
tal inadequacy of the State Bank. If we
have capital adequacy, then, there will be
grealer internatioral credibility of the State
Bank. T am sorry. After what you have
don¢, through the scam, to the State Bank
of India. it will be years and years and
years before international credibility of the
State Bank couid be re-stored. So, let us
not beat about the bush and say that it is
in order fo raise our international credibi-
lity that this kind of Bill is being brought.
Nothing of that sort. It depends on how
you run your banking system, whether you
allow crocks to aperate inside your system
or not. You have allowed crooks to operate,
to decapitaliss your banks, including the
State Bank of India. The capital base has
been eroded. That js, perhaps, why v u
are scrounging around for additional capi-
tal. 1 tabled 2 question to the Finance
Minister . . . ..

THE VICE-CHAIRMAN (SHRI MD,
SALIM) : Please conclude.

SHRI ASHOK MITRA: ... last week.
1 asked, "“What abgut introducing more
transparency into the banking systerm ? I
also asked him whether we could emulate
the example of a mneighbouring country
which made it a point te discloss the
name of the crooks and thieves who had
stolen money from the banking system,
borrowed money from banke and did not
refurp it. The answer thgt I received from
the Finance Minister was, “No. No such
proposal is on the anvil.” Therefore, the
eraoky’ names will npt be disclosed ; the
thieves’ names will not be disclosed. They
have run away with the banks’ money;
they have run away with the banks’ capital
assels.

THE VICE-CHAIRMAN (SHRI MD.
SALIM) : Please coacluds mow.

SHRI ASHOK MITRA: On top of that,
through the scam, they have cullséted more
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money from the Government system. And,
I have a suspicion that you have deliberately
undervalued the shares of the banking im
the bill. Speaking pn this Bill, my cpl-
Jeague, Shri Ashis Sen, has already gong
into the details. Some of these crooks who
have stolen money from the State Bagk will
use this meney to buy the shares of the
Bank the crooks will then take over the
bunk (time-bell rings.)

THE VICE-CHAIRMAN (SHRI MD.
SALIM) : Please conclude now.

SHRI ASHOK MITRA:...{t is g

shame that this kind of an Amepding Bill
has been brought. Thank you.

Y o AW Ji (I ORW)
Hiqdta ITEATETY gEEA AW W g4
1955 8% SFA{E™ 3% 91 7K 99% 915
1955 ¥ € WTT T 4F 47 T,
famdt fro ow qwn wrcdia @z §w
afafraw, 1955 o wifeg far o a1
s 39 Afufma 4 Fnew F fag ag
W@ R ¥F (d0ea) s 1993
FATTATE | Ffago sy A ARG N
fa9as % sraamt & iy g% § )

agim, T W figar & e 7 e
SATET A A §, FAA -7 WS G
TET | O A g e L4 e A
A J3 I, T A TEITFT % § I
fATHoT &Y §1< wew & o oy ke i -
735 % FRqHIS AT @ T S| R W
ST AW o T ForwT G W R
wwfEw fra, ag W gutey flus 2,

= & IR 8, 5 e e
™ g —

“No shareholder, other then the Reserve
Bank of India, sball be sntfled {9 hercise
voting rights in respest of any s held
by him in excess of 10 psr gl .. »
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g o A3 A, 0E 3 A Al d,
29 ¢ ¥ sfeay qmar S o g, W
feezT AT ST TR 7 A NI A awe
i o T & | 9g A S awT fee
ok Y afaETT , 9% arfaaTr Fi1 offa-
0T | TAY, TAA FE I I F T
HR iR et dTaad
Ffw gy § 9 T 9 77 Ao ¥ fq9
FaTere & SO @ S1aT § T A wsfraga
5 ar i UgATA AR E, I &l
FOTR FT AT GO TAF F 0
fFoRT 98 ¥ ITET FT AGT WX ST A UL
O A HT Ay ST aar g FF 99 98
F W ¥ ) wiFar § 7g awar T
Ao er & ag 92 w feu Add | xw fawm
# & qg srex Wgm F w7 fra w4 S
AT TATH & a1 §XT FT HAW HITT FUQ
fr o OA) frew & 391, THaF o
feuetngd F o SRR @ ) @l
A e 02 fea § me Wi fad §
F7 @ g & S WF W | |1 7oA
b7 ww & w9 5 R A
STWIT |

srgten, afvet ana, g A AT AT
frewa Y & gan g 5 anfax 5= -
et 1 W aTtez g § A 7y S
EHTa ST raEeT § SER AR AT ST
PR TE

day #3 ape 7 frdea o fraran, 9
ot Felte argt o o ar § wemdE §
et ¢ P e Y ag O w9 § wowr &
i OARW & X1 aga &F &% o a3
T A FIET | 7 |

PWethiies (Begie W) S
o, o gy, AT € |
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o ¥ T g (Frre) @ Swiere
werE, WAt A A, Sud 95 A9 OF
fre & & @I § 1 3w 741
star fF w3 Fr, qg @ @
ATH STAFEL H 91T I %1, § qV a8
FeAT AEnT i 7F % O &, 9_1 S
T AT T F g o fET g,
ST fiF giguee Sg ger & @it A &
HLRIT § 98 JAAT TR0 F @|F 4G
T TFCR Fr FfeAg § 7

700 T3 g & 5 fwd 3% e e
¥ T9 I FT AgHA fKUFE g T A
T, MY G F ORI AT 7l sfswm
=g g ot wfeaw < fear | A fga Q@
T F7 AT § FF Ag §F 5 STAOT
AN AEET F AT qgde @A s
W FO T 99 5 1% Hfaw FT Taar
T | g O Y gAT ! a3 FIgae AT
frar 9= wwA frar, w1 go T R
AT F Qa1 FY AT I@E | T
T S B FITT AW (FEwIm)

SHRI G. SWAMINATHAN : Sir the
Finance Minister came in a hurry, We
thought he is going to reply.

Mo FET AgwT : WEw F AW
A gEEat &1, R g o 6
ghad gft fag st &1, i 39 S T,
e fagr R A, friest o oa,
Q| St F1, agam fen o
T, Fo ARIGORTHT ST FT, qT50 faraTSt
w1, e A wErad S E,
s faar &t &1 amwidr § 6 el
39 Jg ¥ fgear fagr o aa [T
W ). . (wm) ...

Wit wiwe gtk T e SmF e
fgn, AfFT gER ENd F1 A, 2T )
o ((eem)
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VI oAU REFL = ATH W 9 T
gw, st AYYE & A A fFan ad

@& AT qET FI @ E | TAR AF

g fife )

qgIaat, St fFA e &, 9% afuwim
T fa® uF & "g qv amafRg A,
wATAG aTen 9v  gunfa S
FEFAEFT § 9T § | WA gl q
ug Heg =aFd fFa41, gz gvon # &
T8 991 §I9H1 F FoAq § € F A6
eyt F7 foslt gai & faqr 97 wWi g A7
zaF1 fastrsor femr 7 wer &1 wEma,
& T Frery q [ gEed F AW
Tigm & ffre ofemdr W@ F1 qU
F (7 F f ag 7 =T FYAER, A A
g g 5 zas wisgw § € aF 9%
gfegr &1 fasit g1t & foar st @y @ ar
fasho fFan 11 @1 g, 7g faegar 191a T
§ Ag TAA! A0 F 47 7 A @y G
aTEAT 1, 378 oo 9% amw gfemr
9823 qed figer o, sfefaeqwen w0
. B4 97T FT fewar av 3 g F1 93
qTGE 97 | A0 SEqE F q17 o 7% F
S feFar @ A8 68.93 9@ @
gfser Tt oreEs # 20. 33 70
FIEATA SEEEqAR FT 5. 379 H AN
gfeaq 7=sT v w1 5. 37 9dz QAT
afg 27 @+t SAiFET F I@r F0 A faeEnd
erse § 5 foord 3 o0 et &1 fpar @
AT & 1T Y 68, 93 TT AT AT
e wierm 8 90 g d @ 1 e,
TaF[ AfT-FaT g [ F wEw F e
ag St wrwr § 5 g@#y fasit grad | 2
ST TET & 47 a1 ferstr oy o 1 g1 g,
g faeqe faeqr g, qaa g | &9 TATHEAT
FI QU EE D AT 9 T[ TH GIg @
HATENT 9T 97 59 ST & ATHTC 9T o1 Y
RIT geed) & qfeas & (W
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. PRQF. SAURIN BHATTACHARYA :
‘ Sir, 1 am on a point of order.

| ag <t “freqr” O §, g AT Q
A @ A ?

THE VICE-CHAIRMAN (SHRI MD.
SALIM) : What is the point of order in
the Minister’s reply 7 ... (Interruptions) . ..
No, no; you can't say like this. After he

concludes, you can raise your. point of
order.

¥o FWUR AFHT: A1 HIg H ATHTTIX
T T G, g TAT e | Tea-
fawar ag & fF @z 9% 9% feqr & AN
S ATEAr A7 a9 geh A § fedr
oft ST & g fasi gt & Agr faar @
W

W, g qEed} § 47T qEear § XA
Tga o Fmat & ff @ a7
T8 19 F1 & L 6 aga € wfaar
& Af aewT A & § frdaw aw At
T ZLFTR F A0 Faw T37 WY § AL
T+7 g waE Fmar S @ § FoaA A
feafa 0T ST I FIAT F 3HTT 47 W
UF FIHE | §TT F gUUT TF1 37 54747
FIIA AN E, TR R AL F LA
=1 g ¢, 97 § Fouy & I F T4
ARERICEREECEEUEIREIRERER ]
394 qAI & A F15 F7w @ q@m
ST oft Forefl 1 {767 §F 7 9 fRgTarar g
g7 et W g & fRdt 931 71 fed) 7w
F1 19T IEAAT § A1 SHR fAC AW
wafa o 7 T 1 AT FE QATOHE
FEH 9oIC 91 ¢ A fafag &0 § 7 529
Figd oY §1 9F4 §, Iq7 awdl W g qHAT
¥ | #gey, § ITIF qTeqw § q37 7 4T
FAA AN fF ar a¢ F& GA1 7 A
‘ FIW TWA IAQ § IqA § A Jig. A
| fTd g, TR T T F AT W AF
N 7 ) cefafigfis Iaw wfeg
& a1 Iarew wrarsl # ferda ol
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T i & furee A A7 o Ao F g
F eadar < § | THo TdAs A1To AT
o qITo e & Ft T 7L ¢ frad
F F F auEdg F AT AT fAad
IR 3FL T wadAT N frdt 7 9fg # ¢
Th | ST SIT A WY aFAT A A
g FIA F fAQ et T 7w & &7 fowad
fesqna % efwr F@ F fag agl faw
war ot & | feedr vsaifaw & A &
wqTer eard fmr a9 §, S w4 R A
faT | aTg® F1 9gaL 1 2T FH
faq Fraswaa g [0 eww R
ST E | A A FeAR Hfee aFE &
faw @to Fo WiTo FY THEAWAT &Y
TE § 1 FF pdTiAT & do W F
sreTd F qfad fRa g & ey Face
o G SEfeE F W e S A
qTHIT AT qF aE F WEaH 5700
F0E €40 F1 gAY 37 F qgg FW T

g & ¥ § o)k ol wiAda A% 7 |

d¥g ¥ Jgedn & gl ¥ AR A @
a1 T an '

ar & qiAd qEe F1 4 I TG
fF WT 8—10 WA F AT T FFH
Jgd@T F o1 92 fgm 9, § 9w E A7
I AR F A o S AT AR ar
Ta a1 g | IqH 2 I . . (SqEAWA)

ot der WETT AT TS g
g7

Mo JHTW FRAT : g, g W Fawi
g, wig ghe @ owd | wuR
wAF g4 w G &N | I
wree frfY wU g 9ud ®@T 9 9%
B, g 3% aE ifew, I A
wereE, &% A% T, To Fo {4,
fafeds &5, sfegd AgEa 7 &<
gorerare @ F 0 faa & F o 02
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faa § 92 A @19 95 {—sed 97,
3 To AT FAES IF A6 AT |
B0 S § o AT WG WL 93T 4
FHRAT g5 T AT FHF! qEAF AT Qo Fo
o F AFIC AT AT | TARET IF
AR SfEdT AT TEA AT Uo Yo Ho F
HRLAG AT | AV FAATFTAT TR
F @ T i § 5 9t & 9 F40
off 9F & AT JYAT FT 9 AT {7
7 & 1 SEET WU W1 AT g Faai §
T FS eA 7 ... (maEum)

SHRI V. NARAYANASAMY : When
reappointing a chairman, if there are com-
plaints against him, do not appoint him.
When there are complaints which are be-

ing investigated, kindly don’t appoint him
as chairman.

DR. ABRAR AHMED : It is a different
thing.

SHRI V. NARAYANASAMY : No, no.
It is on the guestion of appointment of
chaivman. If the peried of a chaitman is
expired and if you want to reappoint him
for the next five year term, you should
not appeint him as chairraan when there
are comglaints against him.

Mo ATUR AGWET © WAV, ST OF
7 fWF ae #1 410 &, I9HY SO0 F 700
Awl g | agl & O T3 § 99RT W
AT eF I @Y W ey
§ §AdT qgedt § qur 31 & fqaw
w7 § W feAt & f97 I97 F fFq 7adf 11
WX §, I AT F AW W FHaT AR faw
91 & forq g2 & g (0 §9 a0 ¥
MF o F AT A 4g TEAT AT
o foF TR s W JF AT F4T ArIIIFAT
1 | AT A S FT g Ao A
qr | F ITHT gg Faar g i g@o #o
Ao F e TAFE TR 8 TET

T Y, AT 31 A, 94 dF QU R AT
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AT I F fow & § ) g fAC and=
[T qET ¥ | A 37 &7 ArwATtETAT
# AL WA TadT & AT FART FfeEaa
@ gu & ug wfedv wmr wmn aifw
31 AT, 94 §F AT & IXWe FfaTd
gETRET At g o s w0 T
g |y A AT &4 St T F q9T
BT 1T I & UF QI AT TEy
T 99T F FQEE & I A fFur A
a3 7 7 ag T fags Fiwg ™ U
¢, I WG FT 4 AL 290 W SifHay
9T 300 T F I T {FAT Q|
wgrea, ¥ AIA1a §e€g il 2°4g TAHT AEN
f& a1+t &Y 100 WU F TG FT FIAR
HTqq § 98 2750 §IT §, 2-11-93 7.
N fe® Sueey § IaF eIl | N 12
W & T @ AT} A AAGH F1H
W & 9g 2200 WU @ & ST AT
T Frwd &7 FOC g g F TWCH
#fem § fay wfen eoF g7 F7 5
M 100 FWT F AGT FT g% 9c4 W TAY

[14 DEC 1993]

% 98 829 WO § oA 10 T F HA 9T

WA TF T TN 83 T AR T
1993-94 T §ETG g9 1T I§ 7 FfF
WO #Y a7 sfA gfd 4T 10. 90 WO
¥ ImEA@ AT § AR 31 W, 94
¥ o § T Na< T A IF o4 {0 T8
84,90 R |

SHRI ASHIS SEN : What will happen
one year hence ?

Mo FAIW AGAT © B S & ST
AT T T ATFT JT5E 100 §IT &I &
g AR A 31 "=, 94 @ AqHifeE
TF I F F9F 1. 18 T § GF7 o
W AR 9. 2 A@ E 1 A T B A
# |y gy qar or frdwst 1 s
F & QW ¥ T GIT F FMHS
100 q9C <&t TE & | WiANG §EET A
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A WY TARAT TR0 AT @A A -

Ffyed & 98 20 FUS T § Y 9 7
Al F T g 1985 T g7 20 FUL

| B0 ¥ JEET 200 FUS W AT 41

1 1990 § 58 200 FUT T & TAFT
UF A FUS W F faar a1 fSa7 919-

| o gEe # Arde G ¥ § FrEd aEny

FEIG G IE M F T87T Far ¢ |
QAT FAe §9 S fadn e
VT WigEesT & wravg # afgaew &
FRF qer ar | A § A gey w4y
Famr =g 5 ozed fRdr ot fadsi
frae® qv fFat g% F7 g Afasrw
AEl 21 98 W Wrag Rt § anm
gfser® T30 F AT FT @97 & |

SHRI ASHIS SEN: Sir, I could not
exactly understand the Minister. Does he

mear that foreipners will also be allowed
to purchase shares ?

DR. ABRAR AHMED : Anybody can
come on the same terms and conditions.
There is no special provision for them,

=T gRWS 89 : 7 M T AR FL
Hicudl

To FEATIX EWT : =it Faer fawgr
ST F R GE gTe G ¥ TEH OB & |
TF 1 FE F AR A AT gwk T
A srow § f aqr fmr g1 gEw
S5 g8 a1 fF T@o Fo Are fFaw
T TR A W FA0 | @ 9 T T §
& AIrT ggeat F ag Fartn g fw
HAM-HAT FENAT T WIEATNIT 5E2T-
Zaurg, Tfecth, T, A A F et
J gt T FT A IEHT B I 256
FUT WC § @ W ITEE 2032 FR
WU R |

SHRI JAGESH DESAI (Maharashtra) :
Sir, they can participate on the same termp
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and conditions, When they are given divi-
dend, would it -be given in foreign currency
or in Indian,currency ?

o AT AWM= - 77 & § & 5 8
fF & g@F q@1a F0 F07 00 1 A-Av
Iq AAAT gFeAt ¥ Q@ 8, ¥ vF-uw
F& IFT A @I F | AT FfaeT
X FANT § AT g §FAr F oA H
g & g, SEh SnEgl waEl §

FTIT AT AT & AfFA B s Ry

T AE GG @ STGT & AT § OF-0F F0h
AR AT 7| STAF T FAA F T,
St wifEET dog ¥ g § 9 e
IF0 g FIfF fwwiw ama oo
F AR FGTE 6.1 F 9gT & TR FT
TH E 7 @ IEEE F g ggedio
A Eo FI gW fAo gl H aFf J|W W @
g

AgtEw, IqUAT fA S T gl ard
frefi®eo & X § a0 9, 99 #§ @
FTHN § | oA CF 1T §loToTTo &
TR A ot Figr 9 5 77 987 ool
F e g S FUE 0| G gy
9T F1 q@@r Tgwr 7 dmfEF aife
TEF( BT § 1 g4F FFe sifee  fag
AMFroAFe 7 TFFE &1 § | f&d
I o T T FW@TE | 05 fag
FferSt e2fenr LT Y g5 T I FAR
S-dA T3F o g I 1 A @i W@H
A F g F2n IEC o7 @

yreae &FT F AR § AT TGUAT
fr st 7 faRelt &0 &1 a1 F TR
awre fFar At | § 9 T TG R wiRA
F1 § 9FH & 15 TXEE T Ay GiAr o
JAH! AR 32 TEE FT faar mr §
TAFT 4 FTAT A0 5 A4 G 57 A 40
qedz frar wig | &t fore s ¥ W
a8 %] #1942 TEA H AL §, TR W€

Y ag qewa A& g B o Iy aRw AR
N3AFARE. F FAWFA 98 T W AT A
fRtig faar Stgar | 39 B FFA TWTR
feama a1 F1 a@FIC F FE TUA A

gl
AZIEg, TR FANT TN T I

| 98 @ awAT agh g9 T fAFr IaT

& fegr 1 fefade & ary & qrado g
3GrE o F Y gt far @ Y 99§ U
F srata @ FFC F WIN ¥ faw s
feafzame ww & 91 F aqare i &
AN ST | QodTodEo 3 HATT F
fag s ¥ 5 foma 7 2 4R
fraw qzr & gor @ g ffude v
fareit qam # gRr | 5@ S OF aTeem
w o= & I § = off, ¥ fve Qgaan
W § [ @ aem § @ 39 9w
gfea Y o gt sraTe Ft Tgry & fag
s #fgza Wt A o =@ ¥ e
ag fad mar mn & 1 & e gt @
HTIg T TF g0 faad 7 qrg & o)

THE VICE-CHAIRMAN (SHRI. MD.
SALIM) : I shall now put the statutory
resolutiion disapproving the State- Bank of

India (Amendment) Ondingace;; 19937 tp
vote ... (Interruptions) ...

SHRI SATYA PRAKASH MALAVIYA :
We want Division . . .

SHRI SUKOMAL SEN : Yes, we want
Division.

THE VICE-CHAIRMAN (SHR1I MD.
SALIM) : It is very clear.

SHRI SHANKAR DAYAIL SINGH:
No, we want Divisien ...

SHR]I SATYA: PRAKASH. MALVIY#:.-
I am, pregging; fop Division,. ..

SHRI' G.G: SWELL (Meghajaya) : It
they do not agree, you baveto: call ; for
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Division. But if they agree, then the matter
is over.

SHRT MENTAY - ' PADMANABHAM :
‘We wint to ‘expose people lke Shri Jagesh
Desai. While speaking on the Bill they
oppose it and while voting, they vote for
it. -
“SHRI'V. NARAYANASAMY : We have
‘ofily ‘givem nrggeStiohs'to the ‘Minlster. We
did not oppose it.

THE VICE-CHAIRMAN (SHRI MD.

SALIM) : You can have it at the final
stage.

SHRI SATYA PRAKASH MALVIYA:
We want division on the question of dis-
approval.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): I shall now put the Resolution

moved by Shri Satya Prakash Malaviya to
vote. The question is :

“That this House disapproves of the
Stite Bank of India (Amendment) Ordi-
nance, 1993 (No. 33 of 1993) promul-
ghated by the President on the 15th

‘Detober, 1993."

5.00 P.M,
The House divided.

THE VICE-CHAIRMAN (SHRI MD.
SALIM) ; AYEs — 22.

‘Noes — 62.
AYES.22

Balaram, Shri N.E.
Bhdttacharya, 'Prof. Ssurin
Ganesan, Shri Misa R.
Gautam, -$hri Amand - Prakash
Jaiswal, Shri Anant Ram
Maheshwari, Shrimati Sarala
Malaviya, $hri’ Satya Prakash
Mitra, Shri Ashok

Mohanty, Shyi:Ssrada

& .SBI. (Amucds.) Bill,
1993

Padmanabham, Shri Menlay
Pandey, Shrimati Chdndra ‘Kala
Rahman, Shri Mohd. Khaleelur
Raju, Shri 1.8.

Rac. Shri V. Hanumantha

Sen. Shri Ashis

Sen, Shri Sukomal

Singh, Shri Shankar Dayal
Sinha, Shrimati Kamla

Sivaji Dr. Yelamanchili

Venkatraman, Shri Tiadivanam G.

Viduthalai Virumbi, Shn 8.
Yadadv, Shri Ish Dutt

NOES—62

Abrar Ahmed, Dr.

Adik. Shri Govindrao
Alva, Shrimati Margarst
Antony, Shri A K.
Aram, Dr. M,

Azad, Shri Ghulam Nabi
Balbir Singh, Shr
Barongpa, Shri Sushil
Bhardwaj, Shri Hanaraj
Bhatia. Shri Madan
Chowchry, Hari Singh
Dard. Shri Jagir Singh
Desni_ Shri Jagesh
Faguni Ram, Dr.
Fernandes, Shri John -F.
Fotedar, Shri Makhan Lal
Ghufran Azam, Shri
Hanumanthappa, Shri H,
Hariprasad, Shri B.K.
Hashim. Shri M.M.
Hashmi, Shri Shamim
Hiphei, Shri

Jacob, Shri M-M.

Jadhav, Shri Vithalrao Madhavreo

Jayadevappa, Shri K.R.
Kalmadi, Shri Suresh

422
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Kataria, Shri Virendra
Korwar, Singh Gundappa
Krishnan, Shri G.Y.

Lenka, Shri Kanhu Charan
Madhavan, Shri S.
Manmohan Singh, Shri
Matang Sinh, Shri

Mathur, Shri Manmohan
Meena, Shri Moolchand
Mishra, Shri Shiv Pratap
Mohammad Yunus, Shri
Narayanasamy, Shri V.
Nomani, Maulana Habibur Rahman
Pande, Shri Bishambhar Nath
Parmar, Shri Rajubhai A.
Patel, Shri Vithalbhai M,
Pillai, Shri Thennala Balakrishna
Pragada Kotaiah, Shri
Rafique Alam, Shri
Ramachandran, Shri S.K.T.
Ratan Kumari, Shrimati
Razi, Syed Sibtey

Sahay, Shri Dayanand

Sahu, Shri Rajni Ranjan
Sahu, Shri Santosh Kumar
Sanadi, Prof. 1.G.

Sarma, Shrimati Basanti
Satchidananda Shri

Satya Behin, Shrimati
Singh, Shri Vishvijit P.
Singla, Shri Surinder Kumar
Solanki, Shri Madhavsinh
Swaminathan, Shr G.
Verma, Shrimati Veena
Yadav, Shri Ram Naresh
Yonggam, Shri Nyodek

The motion was negatived.

THE VICE-CHAIRMAN (Shi Md.
Salim) : T shall now put the motion moved
by Dr. Abrar Ahmed to vote,

“éountry, ...

[RATYA SABHA] " & SBI (Amndt.) Bill, . 424
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The gquestion is : g

“That the Bill further to amend the
State Bank of:India Act, 1955, as passed
by .the Lok Sabha, be taken into comsi-
deration.”

The motion wor adpofed.

THE VICE-CHAIRMAN SHRI MD.
SALIM,) We shall now take up clause-by-

clause consideration of the Bill,

Clauses 2 to 23 were added to the Bill

SHRI SUKOMAL SEN: Sir, it is a
very sad day.You are going in for voting.
Ths is a Bill by which they want to priva-
tize the State Bank of India ... (Inferrup-
tions) ... Therefore it si not possible for us
to associate ourselves with the voting pattern
here. Since they are going to sell out the
(Interruptions) we are
walking out ... (Interriptions) ...

SHRI SHANKAR DAYAL SINGH : We
are also boycotting ... (Interruptions) ...

SHRI SATYA PRAKASH MALAVIYA:
We are also walking out ... .(Inserrup-
tiong) ...

SHRI MENTAY PADMANABHAM :
Sir this Bill is a prelude to denationali-
sation of the bank. So, [ am also walking
out ... (Interruptions) ... ‘

SHRI S. VIDUTHALAI VIRUMBI:
Our economy is poing t0 be mortgaged to
the multinationals, Therefore, we stage a
walk-ont,

(At this siage, some hon. Members left
the Chamber.)

THE VICE-CHAIRMAN (SHRI MD.
SALIM) : The question Is:

“That Clausc 1, the Enacting Formula
and the Title stand part of the Bill”

The motion war adopled.
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Clause, 1, the Enacting Formula and the

Title were added to the Bill,
DR. ABRAR AHMED : Sir, T heg to
move :

“That the Bill be passed.”

The question was put and the motion was
adopted.

THE VICE-CHAIRMAN (Shri MD.
Salim): Now, we shall take up clarifica-
tions on the statements by Ministers. We
 have two statements. First, we s];all take

on the statement by the Minister of Agri-
culture. Yes, Mr, Bhandare.

SHRIMATI KAMLA SINHA: Sir,
before. we start the clarifications, 1 want
. to raise a very important issue. The news
has come to me and I would like to draw
the attention of the Home Minister ...
(Interruprions) . ..

THE VICE-CHAIRMAN (SHR1 MD.
SALIM) : About what? Anything about
the statement ?

SHRIMATI KAMLA SINHA : Sir, just
now I have received a telephone call. You
know, today, ten thousand people were
demonstrating and many of our colleagues,
Members, have gonc there. It is about the
“delefion of names from the voters' list ...
(Interruptions) ...

THE VICE-CHAIRMAN (Shri Md,
Salim) : This jssue was raised in the morn-
ing.

SHRIMATI KAMLA SINHA : No, ao.
Our comrade, Mohd. Afzal, has gone with
ten thowsand people to the Election Com-
missioner to submit the papers, the forms,
ctc. and the FElection Commissioner has
refused to accept them. He is sitting there in
dharna before the FElection Commission.
The Minister of Home Affairs should come
ont with a statement. Many Members of
Parlinment have gone there (Inter-

ruptions) . .

{14 DEC 1993]
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THE VICE CHAIRMAN (SHRI MD
Salim) : You have made your point... This
morning this was raiged. Now, yuu,Lplease
sit down ... (Interruptions) ... Pleasc
sit down. You cannot raise it like. this.
Now, Shri M. C. Bhandare,

(Interruprions)

SHRIMATI KAMLA SINHA - §ir,
raised an issued ... ' o

THE VICE-CHAIRMAN (Shn Md.
Salim) : You wanted to raise it. You have
raised it. T

SHRIMATI KAMLA SINHA: You
should tell thée MinisBr to say somethlng

THE VICE-CHAIRMAN
Salim) :

(Sﬁ Md.
It was l‘a.lsed m th: moming.
Cred iy
SHRIMATI KAMLA SI’NHA
Minister should react.

The

THE V'ICE-OHAIRMAN. ‘(Shn' -Md.
Salim) : Keamlaj, You did mot kisten to me.
It was raised in the merning. (imerrhpnon.r)

The Minister fur parlla.l:m:ntlry Affffairs
made the point ...

SHRIMATI KAMLA SINHA .1 Now, the
Member is sittivg ig dharna. . B

THE V'ICE-CHAIRMAN (Shi M.
Salim): ... that ke will wmmnnlulc to
the HDm: Mm.\stcr —

SHRIMATT KAMIA SINHA : Thcy are
still sitng there in dharana,
(Interruptiong)

.

THE VICE-CHAIRMAN (Shri Md.
Salim) : Please. sit down You have already
made your point. Mr Bhn.ndarc, please.

CLARIFICATIONS ON THE STATE-
MENT BY MINISTER

Recent Esrflauake In M-nrﬂn t
Adjeteing Areat i

SHRI MURLIDHAR CHAHDRAI(ANT
BHARNDARE +«(Mahnrdshtia) 7a/Mr; Vieb-
Chairmag, Sir, the tigic il Jetaseting



